FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF

YYAVI TRADERS LIMITED
S.No. PARTICULARS DETAILS
1. Name of corporate debtor 'YYAVI TRADERS LIMITED
2. Date of incorporation of corporate debtor 06/11/1992
Authority under which corporate debtor is incorporatedROC'Mumbal
[registered
4, U74110MH1992PLC069449

Corporate Identity No./Limited Liability Identification No.

of corporate debtor

5. . . . Magan Baug, Room No. 104, Sun Mill Road,|
Address of the registered office and principal office (if any) OfLower Parel, Mumbai 400013
corporate debtor
6. Date of closure of Insolvency Resolution Process 08.12.2019
7. Liquidation commencement date of corporate debtor Order Pronounced on:24.02.2025
Order Received on:25.02.2025
8. Name and registration number of the insolvency professionalCA IP Sneha Sumit Rungta

IBBI/IPA-001/1P-P02908/2024-2025/14469

901/C/Roystonea, Magarpatta City,
Hadapsar, Pune-411013

Board casnehajindal@gmail.com

Office No. 602, Regus, Pentagon Tower 2,
Magarpatta City, Hadapsar, Pune - 411013
liquidator ligidation.yyavi@gmail.com

acting as liquidator

9. Address and e-mail of the liquidator, as registered with the

10. | Address and e-mail to be used for correspondence with the

11. | Last date for submission of claims 26.03.2025

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered the commencement

of liquidation of the Yyavi Traders Limited on 24" February,2025.

The stakeholders of Yyavi Traders Limited are hereby called upon to submit their claims with proof on or before
26" March,2025, to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit
the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

Name and signature of liquidator : CA IP SNEHA SUMIT RUNGTA
Date and Place: 1% March, 2025, Mumbai
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CLASSIFIEDS
PERSONAL

CHANGE OF NAME

It is for general
information that

| ARVIND MURLIDHAR
DHAMNE S/0
MURLIDHAR DHAMNE
R/O Plot no, 89/90,
Wadala Pathardi Road,

PHYSICAL POSSESSION NOTICE
ﬂlﬂfﬂf”ﬂme anﬂnﬂﬂl Reglstered office: ICIC1 Bank Tawers, Bandro-Kurlo Comples, Bandra (East),

bl | Mumbai- 400051 y
Corporate Office: 1CIC1I HFC Tower, |B Noagar, Andherl Kurlo Rood, Andherl East, Mumbol- 400059

Branch Office: 2nd Floor. Office Mo 202, Kohinoor Porodise, Survey Mo 284, Shivoji Mogor, Rotnagiri- 415612

Whersos

The undersigned being the Authorzed Officer of 1CICI Home Finonce Compony Limited under the Secwritisotion,
Reconstruction of Finoncial Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers
conferred under section 13 {12) redad with Rule 3 af the Security Interest [Enforcemeant] rules 2002, [ssued demeand
notices upon the borrowers mentioned below, to repay the amount mentioned in the notice within 60 days from the
date of receipt of the said notice,

As the borrower failed to répay the amount, notice B hereby given to the borraweser and the publie in generdal that the
l.1r1l.'.|-e~rr.'in:|nr~!|::| hos taken passession of the property deseribed herein below in sxercise of powers canferred an him,d
her undor Section 13(4) of the seid Act reod with Rule 8 of the said rules on the below-menticned dates. The bormoweer in
particubor and the public in general is hereby coutioned not to deal with the property and amy dealings with the
property will be subject ta the charge of ICICI Home Finance Campany Limited,

The Bormower's attention is invited to provisions of sub-section (8} of section 13 of the Act, in respect of time
available, to redeem the secured assets.

Behind Saraf Lawns, 5r. |Mame of the Borrovwer! Description of property! ot of Demond | Mame
Saraf Nagar, Nashik, Mo Co-borrower) Date of Possession Metice! Amount | ol
Nashik Maharashtra- Loan Account Mumber I‘:lrrIJII:-w.Eﬂn-:l-:l-l':h:r Bronch
422009 dec_lare that 1. Anwar Gulom Soha Residency At Mouje Khed S Mo 86 3A 1 Cts Mo 3001 5| 12 06-2027 |Ratna-
name of mine has been II'u'li.'.|i1i|.'.|i.:|ir1 Hoameclule 201 Khed Mohorgshira 415709, Bounded By- Marth; Ent - '-'gigﬁ 151 giri-B
wronagly written as A (Borrower], Paossoge And Staircase, South: Open Spoce, Eost: Open &y Dk LT
DHAI\(;IJNyE in my service LHRTGOOO01408369, |Space, West: Open Space) Dote of Possession- 25-Feb-25
record personal 2. |Anwar Gulam Soha Residency At Mouje Khed 5 No 86 3A 1 Cts Mo 3001 & 15-05-1'3'21 Ratna-
_ _ Maohiddin Homdula 201 ¥hed Moharashtra 415709, Bounded By- North: Ent 5. giri-H
number-24731-K T.he . (Borrewer], Possage And Stalrease, Sauth: Open Space, East: Open L, 10378/
actual name of mine is
ARVIND MURLIDHAR (LHETGOODO1403361. |Spoce, West: Opon Spoce/ Date of Possession- 25-Feb-25
DHAMNE which mav be 3. |Sahil Shahid Khan Flat Mo 204 Zoid Enclove At Mouje Mirjoli Tal Chiplun S Mo | 18-08-J4043 [Ratno-
wni ' y (Barrawer], Rizwana |25 2806 Cre Mo 4858 1 H|::|1_r1-:1f.|I:t Mahardshtrg 215605 . Rs. } I:I’i‘-'i B
amended accordingly. Shahid Khan {Ref LAN No. LHRTGOD0D1398413). Bounded By- North: 735,249/
_ (Co-Borrower), Flat Ha 203 Ent Posaage, South: Open Space, East: Open
00407772901 LHRTG00001398413, |Spoce , West: Flat Mo.205 Ent Passage Duct./
Diote of Possecsinn- 27-Feh-25
i L 4. [Sahil Shahid Ehan Flot Mo, 204 faid Enclove At Mouje Mirgoll Tal Chiplun S Na 18-08-2023 |Ratno-
IM PORTANT (Borrower], Rizwanao |35 2646 Cts Mo 4B53 1 Rotnagiri Moharoshtra 415605 EEF‘EEL.I-FH agiri-B
. . . Shahid Khan {Ref LaN Mo, LHRTGOO001398414). Bounded By- Morth: ol
V\(ljh”St.C?re 1S tak?n. prior to aggfptance .?f (Co=Borraower), Flot Mo 203 Ent Passoge, South: Open Spoce, Eost: Open
aavertising copy, it is not possible to verity LHRTGOO001398414. |Space, West: Flat Mo.205 Ent Passoge Duct./
its contents. The Indian Express (P) ! Duate of Possession- 27-Feb-25

Limited cannot be held responsible for
such contents, nor for any loss or damage

The above-mentioned borrowers{s)f guarantors|s) are hereby given a 30 day notice to repoy the amount,
else the rr||_|rlg|::||.31_=|:‘:l praperties will be sald on the r-:r:pill.' al 30 dovs Trom the date of publication of this

incurred as a result of transactions with

Motice, os per the provisions under the Rules 8 ond 8 of Security Interest (Enforcement) Rules 20032,

companies, associations or individuals \Date : March 01, 2025, Place: Khed, Raotnogiri Authorized Officer, ICICI Home Finance Company I;_i1'|'|i'cna|;‘rl

FORM E
PUBLIC ANNOUNCEMENT
(Reglalion 12 of the Insalvency and Bankruptcy Board of inals (Liguidation Procass)
Rogulations, 2016]
FOR THE ATTENTIOM OF THE STAKEHOLDERS OF
YYAVI TRADERS LIMITED
.fi_ FARTICULARS DETAILS
1 [Nameofcomoriedettor | ] TRADERS LVITED
2 | D of intomponation of oo O6/11,/1882
| debioe |
3. | Auiheity under atich oomporale ROCHumbxai

d. | Comoraie idelity number  firriled
Liabitty Iderthication Kumber of
L
Ackdmess of the regsered office and Magan Baug, Room Ko, 1064, Sun ki Road
PrnCipal afftoe | e of Componae Lowar Farel, Mumbai 400003
- - I'j-'ﬂ;‘:l-"-.... - - ——
g | Date of chosuredt rechensy
| Resohution Proosss |
7. | Ligdaton commencemeett dabeof - | Order Pronounoad oni24 0225025
| Comirte Debton | Drler Receiver] oni25.02 2005
B. | Mame and registration number of the | CA 1P Sneha Sumit Runga
Iraphvericy Peolesional acling &5 IBELPS P PO S0E A0S 2005 144659

U TIOMHISO2PLC0RSE4D

ol

Cpaidator
0, | Ackiress & ernal of the Soukdaton, a2 | B0HAG/Roysionea, Magamatis City, Hadansar,
mepsiened with the Board Pune411043
casnenafindahpE raloom

A, | Address & el 0 b usad for {ffice No. G602, Regus, Permiagon Tower 2,
CoEapCntEnce with the liqukdator Magerpatts iy, Hadapaar Pune - 411003
| bpcktionasend il com
G o e ]

11, | st date for submission of claims

Motice |s hereby given that the Mational Company Law Tribunal, Mumbal Bench has
ordered the commencement  of liguidation of the Yyawl Traders Limited on 2410
Fietwuary 2025

The stakehaolders of Yyavi Tradess Limited are harely called upan (o 5abmil thas claims
with proof on o before 26th March, 2025, to the liguidator at the address mentioned
apaimst mam Mo 10,

The financial creditors shall submit their claims with proof by electronic means onbe. Al
oifes creditord may Subtsmil the claims with the prool in persan, by post o by &ectronic
mearns.

Submission of falss or misleading proof of claims shall attract penaltes.

Marmand signature of hoguidator (CAIP SNEHA SUMIT RUNGTA

advertising in its newspapers or
Publications. We therefore recommend
that readers make necessary inquiries
before sending any monies or entering
into any agreements with advertisers or
otherwise acting on an advertisement in
any manner whatsoever.

TOURISM FINANCE CORPORATION OF INDIA LTD.

&th Floor, NECC Plaza, Tower 1, Sector ¥, Pushp Vihar, New Delhi 110017
Phona: +91-11-47472200, CIN : L65910DL1989PLCO34812  website: wwwiticiltd.com

E-AUCTION SALE NOTICE UNDER THE SECURITISATION AND RECONSTRUCTION OF FINAMCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT,
2002 READ WITH PROVISO TO RULE 8(6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002

Naofice is hereby given to public in general and in particular to M/s Royale Blue Resorts India Private Ltd. {Borrower/Maertgagor), 5mt. Pranita Shinde & Smt.
Shubhangi Wachasunder {Guarantors/Mortgagor) that the below described immovable property/movable property/Securad Assets mortgaged to Tourism
Finance Corporation of India Limited, New Delhi {*"TFCI/Secured Creditor”), known as WELCOMHERITAGE TADORA VANYA VILLAS RESORT £ 5PA the symbolic
possession of which has been taken by the Authorised Officer of TFC| {Secured Creditor) on 27.01.2025, will be sold on “As is where is, As is what is, Whatever
is there is and Withowt Recourse” basis for recovery of outstanding dues from the Borrower/Mortgagor and its Guarantors, Notice is hereby given thatin the
absence of any postponement/ discontinuance of the sale, the below mentioned Secured Asset shall be sold by public E-Auction an the date mentioned
herein below. The details of Secured Asset along with reserve price and Earnest Money Deposit (EMD) are as mentioned below:

’ Last date of -
Reserve Price | EMD Amount submission of Date and time

fin Hs.) (im Rs.} EMD Amount of E-Ruction

Total Liahilities as per Demand
Motice w's 13(2) of SARFAESI
ACT dated 19.11.2024

Particular of Secured Asset

Description of Immovable Properties " Rs.22,83,19,314/- (Rupees Rs. Rs. 29.03.2025 | 31.03.2025
(i} ALL THAT PIECES AND PARCELS OF MON-AGRICULTURAL LAND Thirteen Crores Two Lakhs | 40,70,00,000/- | 3,07,00000/-|  Upto T
comprlsed andfor forming part of Khasrs Mo, 4072, No.144, No, 152, Bunets Fart R P

Mo. 154 and Mo.155% admeasuring H.5.38 Ares corresponding to 53,800 Elght Thaus 3_11 ) h_re . '[:m:,: St'ﬂ!nl: EE:GPFEE;E:::F D00 M 12.00 PM to
sq.mitrs. equivalent to 13.2942 acres or thereabout belonging to Rayale | Hundred and Nin oy Eight Lakh Only] i 03.00 PM
Blue Resorts India Pyt. Ltd.; Only) plus further interest ¥ Lakh Only)

[if) ALL THAT FECES AND PARCELS OF NOM-AGRICULTURAL LAND
comprised and/or forming part of Khasra Mo, 127 admeasuring H.0L70
Ares corresponding to TO00 sq.mirs, eguivalent to 17257 acres or
thereabout owned by Smi. Shubhangl Wichasunder and Smi1, Pranita
thinde;

tagether with all buitdings, structures, erections, ete. constructed
and/or to be constructed thereon, both present and future, and the plant and machinery attached to the earth or permanently fastened to anything attached to the
earth, fixture and fithings constructedferactedy installed or to be constructedferected/installed therean and every part thereof, both present and future, and being,

Iying and situated at Willage/Chalti Tukum & Bith, Tehsi! Chimur, District Chandrapur, and within the jurisdiction of Sub-Registrar of Assurances at Chimus, Registration
Districk Chancdrapgur, In the State of Maharashira

Description of Movable Properties

Thi whale of the moveable properties of the Borrower including its moveable plant and machinery, machinery spares, tools and sccessories and eguipments, fistures and
fittings, electrical instaltations, furnishings, furniture and linen, cutlery, crockery, utensils, cooking ranges, kitchen equipments and wares; vessels, mattresses carpats, sets,
tables, cars; trucks, jeeps, buses, vehickes, trolleys, telephone egquipments, calculating machines, computers, refrigerators, airconditionees, coolars, TV sets, WCAs, VEPs
and other modern alectrical and electronic appliancas, recreational items/machinery and recreational related items and other moveables, bath present and futura, | sawve
and excapt banker's goods) whether installed or not and whether now lying loose or in cases or which are now Iying arstored inoor abowt or shall hereafter from time to
Heree during the continuance af the ecunty ol thege presents e I‘_'prl:a-up'.h1 Inte or upan ar b stared oF be in oF aboul the Borrsers Hotel
sites/places/premises/buildings/podowns wherever the same may be or be held by any party 1o the order or disposition of the Borrawer or in the course of transit or an
high seas or on order or on delivery, howsoever and wheresoever in the poszession of the Borrower and either by way of substitution or additions

Terms and Conditions:-

1. Farthe detalls of the terms and condibon ofthe sale and tender document, please refer tothe link provided on TRCY s weebsite e, wwaw Hiclltd.com, gua the above-mentioned
Secured Asset.

2. The property will be sold on "Asis where is, As is what is, Whatever is there is and Without Recourse” basiz intluding encumbrances, if any

3, The last date for submission of EMD amount is 29.03.2025 upto 5:00 PM,

4, The EMD amount shall be deposited through ATGSMEFT/ Fund Transfer tothe account of TFCIn State Bank of India having Account Number: GOOO00353 13127195, Acoount
Mame ! Tourism Finance Corporation of India Limited, Branch : Commercial Branch, Mehru Place, IFS Code : SBINGO0A298, MICR Code : 110002228,

5. Auction Bidding will be held on 31.03.2025 between 12.00 PM to 03:00 PM on https:/'www.sarfaesi.auctiontigen.net. The bid amount will increase in multiple of

Rs.1,00,000/-,
&, The Authorized Officer has the absolute right te accept or reject the bid or adjourn) pestpone cancel the tender without assigning any reason thereot and also medify any

term and condition of this sale without any prior nobce.,
7. Interested bidder may contact Mr. Prince Garg at Mob. No. 8860230917 and Ms. Shweta Dhaka at Mob. No. 8447692461 dunng office howrs {20000 AM to 05.00 PA) on

wearking davs for any information/darification

Thils may also be treated as notice under rule B[6) and rule 201) of Security Interest (Enforcement) Bules, 2002 to Barmower” Mortgagors) Guarantars of the abave sald lean
about the holding of E-Auction Sale en the above mentioned date. The Borrower) Guarantors/Maortgagors are hereby notified ta pay the sum-as mentioned above along with
upto dated inberest and ancillary expenses before the date of Auction, failing which the property will be auctioned/ sodd and balance dues, if amy, will be recovered with interest
and cost,

Date: 01.03.2025, Place: New Delhi

alongwith the costs and
expenses till the date of full
and final payment under the
Loan Account.

Authorized Officer, Tourism Finance Corporation of India Limited

L&T Finance Limited

(Erstwhile, L&T Finance Holdings Limited)

Registered Office: L&T Finance Limited, Brindavan Building
Plot No. 177, Kalina, CST Road, Near Mercedes Showroom
Santacruz (East), Mumbai 400 098

CIN No.: L67120MH2008PLC181833

Branch office: Mumbai

&, L&T Finance

PUBLIC AUCTION FOR SALE OF MORTGAGED PROPERTY

The Authorised Officer of L&T Finance Limited under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
[54 OF 2002] and in exercise of powers conferred under the said Act is auctioning the following property on “AS IS WHERE IS BASIS” and “AS IS WHAT IS
CONDITION" by way of “PUBLIC AUCTION" for recovery of its dues and further interest, charges and costs etc.

Name Secured Property Loan Physical Earnest Total Reserve | Date of | Date and
of Borrower Address Account Possession| Money Outstanding Price |Inspection Time of
and Number(s) taken |[Deposit 10% dues as on (In%) Auction
Co-Borrower or more of | 07.03.2024
RP (In%)
1. Sandeep All the piece and parcel of the Property| H00513280 25th Rs. 3,94,760 |Rs. Rs. On all 05.04.2025
Rambharoselal |Address: Flat No. B-1001, 10th Floor, 921033143 | January 45,05,679.43 39,47,600 | working |from 12:30
Sharma Lodha Palava Marvella, Milano, Aurora At / 2025 day from P.M. to
2. Neha Sandeep |Village Khoni Anterli, Off Kalyan Shi H00513280 10.00 AM | 2.00 P.M
Sharma Khoni Taloja Road, Dombivali East, 921033143 to 5.30 PM
Thane, Maharashtra, 421204 L/ with prior
H00513280 appointme
921033143 nt.
G

TERMS AND CONDITIONS OF PUBLIC AUCTION

1. The E-auction Sale is being conducted online by the Authorised Officer through the website https:/sarfaesi.auctiontiger.net/EPROC/ under the
provisions of SARFAESI Act with the aid and through public e-E-auction mode.

2. The public E-auction will be conducted on the date and time mentioned herein above, when the secured asset/s mentioned above will be sold on
“AS IS WHERE IS” BASIS & “AS IS WHATITIS” CONDITION.

3. For participating in the public E-auction, intending purchasers/bidders will have to submit the details of payment of refundable Earnest Money Deposit
of 10 % of the reserve price of the secured assets along with copies of the PANCARD, Board Resolutions in case of company and Address Proof on or
before 04/04/2025.

4. The EMD of all other bidders who did not succeed in the public E-auction will be refunded by LTF within 7 days of the closure of the public E-auction. The
EMD will not carry any interest.

5. The successful purchaser/bidder shall deposit the 25 % (inclusive of EMD) of his/its offer by way of by way of D.D./P. O favoring “L&T Finance Limited”
payable at Mumbai on or before 18:00 hours on 05/04/2025 i.e., day of e-auction or on the next working day i.e., 07/04/2025, which deposit will have to
confirmed by L&T Finance Limited, failing which the sale will be deemed have been failed and the EMD of the said successful bidder shall be forfeited.
The balance amount i.e.,75% of purchase price payable shall be paid by the purchaser to L&T Finance Limited on or before the fifteenth day of
confirmation of sale of immovable property or such extended period as per provisions of law.

6. For inspection of property or more information, the prospective bidders may contact the authorised officer i.e., Name - Harilal Gupta, and Santosh
Tiwari, L&T Finance Ltd, Office: 6th Floor, Brindavan Building, Plot No. 177, Kalina, CST Road, Near Mercedes Showroom, Santacruz (East),
Mumbai - 400 098, Contact No. 0222-68076666. At any stage of the E-auction, the Authorised Officer may accept/reject/modify/cancel the bid/offer
or post-pone the E-auction without assigning any reason thereof and without any prior notice.

7. Thesuccessful purchaser/bidder shall bear any statutory dues, taxes, fees payable, stamp duty, registration fees, etc. that is required to be paid in order to
get the property conveyed/delivered in his/her/its favour as per the applicable law.

8. The Borrower/Guarantors, who are liable for the said outstanding dues, shall treat this Sale Notice as a notice under Rule 8 (6) of the Security Interest
(Enforcement) Rules, about the holding of above-mentioned public E-auction sale.

9. TheBorrower (s) /Co-Borrower(s)/Guarantor(s)/Mortgagor(s) are hereby called up on to pay the entire loan outstanding dues as mentioned above before
the said E-auction date failing which the L&T Finance Ltd shall sale the property as per the provisions laid down in the SARFAESI ACT,2002.

10. The Borrower (s) /Co-Borrower(s)/Guarantor(s)/Mortgagor(s) /public at large are hereby restrained from transferring by way of sale, lease or otherwise
with the secured assets referred to in the notice without prior written consent of L&T Finance Limited.

Sd/-
Authorized Officer
For L&T Finance Limited

Date: 01.03.2025
Place: Mumbai

Utkarsh Small Finance Bank

Drate and place ! st March, 2025
Aapki Ummeed Ka Khaata

(A Scheduled Commercial Bank)

UTKARSH SMALL FINANCE BANK LIMITED

CIN: L65992UP2016PLC082804
Registered Office: Utkarsh Tower, NH - 31 (Airport Road), Sehmalpur,
Kazi Sarai, Harhua, Varanasi, Uttar Pradesh, PIN — 221105.
Tel. No.: +91-542-6605555 | Email: shareholders@utkarsh.bank
Website: www.utkarsh.bank

NOTICE OF POSTAL BALLOT

(Pursuant to Section 110 of the Companies Act, 2013 read with the Companies

(Management & Administration) Rules, 2014)
Notice is hereby given pursuant to Section 108, 110 and other applicable
provisions of the Companies Act, 2013 read with the rules made thereunder,
circulars issued by the Ministry of Corporate Affairs (MCA) and the Securities
and Exchange Board of India (SEBI), to transact the following business by
passing special resolution through Postal Ballot by way of voting through
electronic means (remote e-voting):

S.No. Description of Resolutions Type of Resolution

1. | Toraise funds throughissue of equity shares Special

Interms of relevant MCA Circulars, the requirement of sending physical copies of
Postal Ballot Notice and Forms has been dispensed with and hence the same has
not been sent to any Member. Members would require communicating their
assent or dissent through remote e-voting system only. A copy of the Postal
Ballot Notice is also available on the website of the Bank at
https://www.utkarsh.bank/investors, the relevant section of the website of BSE
Limited (“BSE”): www.bseindia.com and National Stock Exchange of India
Limited (“NSE”): www.nseindia.com on which the Equity Shares of the Bank
are listed and on the website of KFin Technologies Limited(KFinTech/KFin) -
https://evoting.kfintech.com.

The Bank has engaged the services of Kfin as service provider to provide the
platform for facilitating the remote e-voting. Members may cast their votes
remotely, on the dates mentioned here-in-below, using the e-voting platform of
Kfin. During this period, Members can select EVEN 8695 to cast their vote
electronically.

The Board of Directors of the Bank (Board”) at their meeting held on Wednesday,
February 26, 2025 had appointed CS Avinash Bagul (FCS No.5578, COP
No.19862), Partner of M/s BNP & Associates, Company Secretaries, as the
Scrutinizer for conducting the postal ballot through remote e-voting in a fair and
transparent manner.

Allthe Members are hereby informed that:

(@) The special businesses as set out in the Postal Ballot Notice will be
transacted through remote e-voting only.

(b) A person whose name is recorded in the Register of Members or in the
Register of Beneficial Owners maintained by the Depositories/KFintech as on
the cut-off date, i.e., Friday, February 21, 2025 only shall be entitled to avail
the facility of remote e-voting. Once the vote on the resolution is cast by the
Member, he/she shall not be allowed to change it subsequently or cast the
vote again.

(c) The remote e-voting period commences on Saturday, March 01, 2025 at
9:00 A.M. IST and ends on Sunday, March 30, 2025 at 5:00 PM. IST. During
this period, Members holding shares as on cut-off date, may cast their vote
electronically. Any postal ballot received from the member beyond the said
date will not be valid and voting by electronic means shall not be allowed
beyond the said date.

(d) The voting rights of Members shall be in proportion to their share(s) of the
paid-up equity share capital of the Bank as on the cut-off date, subject to the
provisions of the Banking Regulation Act, 1949, as amended.

(e) APersonwho is nota Member of the Bank as on the cut-off date should treat
this Postal Ballot Notice for information purposes only.

(f) The manner of remote e-voting by Members holding shares in dematerialized
mode or physical mode or for Members who have not registered their email
addresses is provided in the Postal Ballot Notice available on the websites of
the Bank and Stock Exchanges. The detailed procedure in this regard has
been explained therein.

(9) In case of any queries/grievances, you may refer the Frequently Asked
Questions (FAQs) for Members and e-voting User Manual available at the
download section of https://eveting.kfintech.com or send email to
evoting@kfintech.com or call KFinTech on 1800 309 4001 (toll free).
Members holding shares of the Bank in electronic form can verify/update
their email address and mobile number with the respective DP.

(h) SEBI vide its Circular dated March 16, 2023 on ‘Common and simplified norms
for processing investor’s service request by RTAs and norms for furnishing PAN,
KYC details and Nomination; has made mandatory for shareholders holding
shares of the Bank in physical form, to, inter alia, update their KYC including
contact details, e-mail address, bank details, and, nominations, etc. by
furnishing requisite details in Form ISR-1. In this connection, the forms, as
notified by SEBI, along with other requisite details, are available at the KFintech’s
website at https://ris.kfintech.com/clientservices/isc/default.aspx.

(i) Members who are unable to retrieve User ID/ Password are advised to use
Forget User ID and Forget Password option available at Depositories website.
Detailed instructions of the same are forming a part of the Postal ballot
Notice.

(j) Pursuant to Section 124 of the Act, the dividends / interests that are
unclaimed for a period of seven years shall be transferred to the Investor
Education and Protection Fund (“IEPF). The information regarding the
unclaimed dividends / interest already transferred, and due to be transferred,
to IEPF Authority, is/shall be available on the website of the Bank. All the
Debenture holders/Shareholders who have not claimed the interest/dividend
forFY 22-23, FY23-24 are requested to claim from the Bank.

The Bank has completed the dispatch of Notice of Postal ballot through e-mail on
Friday, February 28, 2025.

The remote e-voting results will be announced by the Chairman (or any other
person authorised by Chairman) within two (2) working days from the closure of
remote e-voting and the results will be submitted to Stock Exchanges. The
resolutions, if passed by the requisite majority, shall be deemed to have been
passed on Sunday, March 30, 2025 i.e. the last date specified for the remote e-
voting and the said results will be displayed at the Registered Office of the
Company, placed on the Company’s website and will be intimated to the stock
exchanges and uploaded on the website of Kfin.

By Order of the Board
for Utkarsh Small Finance Bank Limited

Muthiah Ganapathy
Company Secretary & Compliance Officer

Date: February 28, 2025
Place: Mumbai
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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,
MUMEBAI BENCH
COMPANY PETITION NO. 621 OF 2021

State Bank of India
Through Mr. Ashutosh Agarwala waCraditor
Versus
Mitin Golecha wParsonal Guarantor
in mattes of;
Topworth Stecls and Power Private Limited wCorporate Debtor
PLUELIC NOTICE

The Petitioner abovenamed had filed the captioned Company Petition against the
Respondent/Personal Guarantor abovenamed Seeking initiation of Personal
Insclwaney Resofution Process. The captioned Company petiticn has bean Tihad
befose the Hom'bie National Company Law Tribunal, Court Room Ne.l, Bench ot
Mumbai ("NCLT"} On 11th February 2025, the Hor'hle NCLT was pleased to direct
that the unserved Respondent/Personal Guarantor sbovenamed io be served by
substituted sarvice.

Flease take notice that the captioned I::-:.-mnan}' Petition shall be listed for Mi2&nng,
cn 10th March 2025 before Court Room No.1 of the MCLT, Mumbai Bench at 10030
AM or soon thereafter, when the Respondent/Personal Guaranior abovenamed
may remein prasant, i he so desires. A copy of the captioned Company Petition can
B ol@ined e contacting the Advocates of the Patitiones at the addross specified
herelinbeon

This public nofice has been published in compliance with said order dated 117
Fehruary 2025,
Place: Mumbai

Date: 1" March 2025

Address:

Menon & Manksva
Advocates for the Applicant
5" Floor, Kimatral Building. Marine Lines {East), Mumbai - 400002,
Landline Mo.-+912249711370
E-rnail: mailboxEmenonmankava.in

.. AKME FINTRADE (INDIA)LTD
'--"-_.'Hﬁ:_‘- J fuasaan Loans

Branch Office : Neslkanth Business Park, D-004, Ramdev Pir Road. Sadguru Magar,
Nealkanth kingdam, Vidyavihar Wesl, Vidvavihar, Mumibai, Maharashira - 200086
Head Office : Akme Business Centre (ABC), 4-5, Subcity Centre, Savina Cincle,

Opg. Krishi Upaz Mandi, Udaipur - 313001 {Rajasthan)
Ph : 0282-2485501-02 Contact No, D234-5641100
Email | infop@akmefintrade. com Web v akmefinirade. com

POSSESSION NOTICE

Ta, Deavte: 22.02.2025
Borrower
1. Mr. Dipak Maruti Vishe, Sio. Mr. Maruti Dhondu Vishe, House Mo, 200, Devichi
Al Ganssh Nagar, Murbad, Thane, Maharashina-221401
Co- Borrower
2. Mrs. Deepall Dipak Vishe, Wa. Mr. Dipak Marut] Vishe, House Mo 200, Devichi
Ali, Garesh Nagar, Murbad, Thana, Maharashira— 421401
Co- Borrower
3. Mrs. Geeta Sudhir Ramana, Sio. Mr, Dhondiba Balkrishna Borade, Housa
Mo, 200, Devichi AN, Ganesh Magar, Murkad, Thane, Maharaghtra - 421401
Guarantor
4. Mr. Vishal Harilal Gehil, 5/o. Mr. Harilal Gehil, Flat Mo, 101, Varadvinayak — 06,
Sambhaji Magar, Mwrbad Mahsa Road, S5ai Sansar, Shelter Murbad Thane,
Maharashira - 42 1401
Sub: Possession of the Secwriies under section 13(4) of Securitisation amd
Recanstruction of Financial Asssts and Enforcement of Security Inferest Act, 2002
{SARFAESIAct, 200:2)
The Authansad Officer of Akme Fintrade (India) Limited (Company), under tha
Socuritu=abon and Reconstruction of Financial Assets and Enforcement of Sacurly
InterestAct, 2002 (54 of 2002 and in exercise of powers conferred under sectiaon 13(2)
read with (Rule 3) of the Security Intereat {Enforcament) Rules, 2002 Esued a8
Demand Motice dated 05.08.2024 calling upon the bormowsr Mr. Cipak Manet Yishe
aleng with its Co-borrower, morlgagors & guarantors, joindly and severally o repay tha
amount mentioned (0 the nobee being Rs. 48,04,623/- (Rupees Forty Eight Lakh
Four Thousand Six Hundred and Twenty Three Only) as on 16.08,2024 together
with future interest as applicable on the aforesaid amount together with all incidents|
expensas, costs, charges. elo. till payment andfor realization within 60 days from the
date of recaipl of the saikd notica.
The Borrower Mr, Dipak Maruti Vishe, as well a5 i1 Mortgagors & Guarantors havieg
falled to repay the amount mentioned in the demand notice, the present noflce under
sectian 1344) is heraby given 1o them and the public in general that the undersigned
being a authorized officer of Akme Fintrade (India) Limited demands from you the
possassion of the properly describsed harain below in exercise of powars confarred on
himihes undes section 13085 of the read with rule & Secuntisation and Reconstruction of
Financial Asseis and Enforcerneant of Security Inferes! Act, 2002 0n 22.02.2025,
The Baorrower, Morgagors & Guarantors in particular and the public in general is
heraby cautioned not to deal with the property in any manner and any dealings with the
proparty, i any will be subpect b the charge of Akme Fintrade India Limited for an
amcunt Rs. 48,04,623/- (Rupees Forty Eight Lakh Four Thousand Six Hundred
and Twenty Three Only}as on 16,08.2024 together with fulure interest as applicabie
on the aforesaid amount together with-all Incidental expenses, coals, charges, abe. till
payment andior realization
The Bomower s'GuarantorsiC o- Borrowers attentson is invibed 1o peovision of sub secion
id}al section 13 ol the Ak, Inrespect of e available, 1o redesm the secured assels,
Guarantor Me. Vishal Harilal Gehll = requested o make payment of amoun
menticnad in terms of in the notice in tarms of guarantees axecutad by you
This notice is ssued withoul prejudice to the right, title and inferest in the secured
assets and remadies avallable o Akme Fintrade {India) Limited {Company) to
inifle proceedings, ake aclions as | deems NECessary under varous apphcable laws
and provisions mentioned theraunder,
DESCRIPTION OF IMMOVABLE PROPERTY
Regisierad Morigage by deposit of title deeds, of Residental land and building
situated al House properly bearing Mo, 200, comprising of Ground + 2 Upper Floor
Building along with Survey No, 272112, Plot No. 9, City Survey No. 135, at Devichi Al
Ganesh Nagar, Villane Murbad Taluka Murbad, District Thame, Maharashira -
Authorised Officer
For Akme Fintrade (India) Limited.

Date: 22 02.2025
Place : Mumbai

purple’

Purple Finance Limited

CIN: LET120MH1903PLCOTS03T
Regd, Office: 11, 1" Fioor, Indy Chamber 24903553, Samuel Sireet, Vadgad
Masjid Bunder (Westh, Mumbai- 400003, Maharashira, India,
Corporate Office: YOST06, ™ Floar, Halimark Business Plaza,
Opposite Guunanak Hospital, Bandra East, Mumbal- 400051, Maharashira, indéa.
Tel: 022- 59165100
urplefinance in ; Websdbe: www purplefinance.in

Email: comgliznce

NOTICE OF THE 02/2024-2025 EXTRA ORDINARY GENERAL MEETING
AND INFORMATION ON E-VOTING

Maotice is hemeby given thal the 02720242525 Extra Ordirary Genesal Meating ("EGM™) of the
Caormpany i scheduled o be held in complianca swith all the applicable provisions of the
Companies Act, 2013 and Bules made thersundar-and the Securbies and Exchange Soard of
India (Listing Obligations. and Disclosura Reguraments) Regulalions, 2015 raad with all
appicable circulars on the metter issued by the Ministry of Corporale Afisirs ("MCA™} and
Secuntes and Exchange Board of India ["SEBIT), throwgh Video Confergncing (VE") / Otier
Augio Visusl Means POAVM™T on Monday, March 24, 2025 at 19:00 AM. (15T}, and the Notice
fias been sent on Febnary 28, 2025, gectronically, 10 the Members of the Company, whose e-
mall address s registered with the Company | Regisirar and Share Transfer Agenl, Purva
Sharegisiry (Indka) Privata Limited {"Purva”) / Deposilory Paricpantiz). The Nolice of EGM s
avaitable on the Company's wabsite &t wenw purplefinanca.in and on fhe websie of the Siock
Exchanges, ihaf is, BSE Limited {"BSE™) and Caloutta Stock Exchange Limied "CSET) at
www. bseindia com and www.cse-india. com, and on the website of Company’s Registrar
and Transfer Agentie-woting agency, Purva Sheragistry (Indisl Private Limited {"Purva’) al
htips:fevoling purvashare.com/

The doecuments referned (o in the Mobce of the EGM are available electronically for inspection
by the Mambers froen e date of circulation of the Notice of the EGM Wl the date of e EGM,
The Members zeeking to inspect such documenls can sapd an e-mail 1o
compllancempurplelirancaln .

Remole e-voling and svoling durlng EGM:

Tha Compary & prosading i3 its Members facdity bo axarcse thair aghl 1o waba-on resckulbiars
proposed b be passed at EGM by elachonic means ["evoling”). Members may cast (hair
vobes ramctely on the dates menbaned heren below Mremote ewvoling”). The Company has
angamad the services of Purva as the agency lo provide e-valing lacity

Infarmation and instruclions comprsing manner of g-vabing, Including voling remolely by
Membars hoMing shares in dematendaized mode, physical mode and for Members whe have
not regestered their emed sddress hes been provided in the Mofice.of the EGM, The marmerin
which persons who become Members of fhe Company after dispatch of ihe Matice of the EGM
and holding shares as on ihe Cut-off Date (mentioned hersin below) ¢ Mambers who-have
forgotien the User ID and Password, can oblan | generate the same has also been provided in
fhe Motice of the EGM.

Tha rermale e-voling facilily will be available during (he following voling pericd:

commencament of remole evoling ;%00 AM. (I5T) en Thursday, March 20, 2025
End of remaole e-voling 5:00 P-M. I5T) on Sunday, March 23, 2025

The remote e-voling will nod be sllowed beyond the aforesaid date and time and the remole -
voling module shall be forthwith dsabled by Purva upon expiny of the aforessid period
Members attending the EGM who have not cast volels) by remate e-vobing will be-able 1o vobe
elecironically af the EGM.

The Members abiending the meeting through VMM Tacilty shall be counted for the purposs
of reckoning the guorum under Section 103 of the Companies Act, 2013

A person, whose name s recorded in the Reglster of Members ag on the Cut-off Date,
that s, Monday, March 17, 2025, only shall be entifled 1o avail the facility of remols -
voling or for voling at the EGM.

Manner of registering | updating e-mail address:

al Members helding sheres in physical mods, who have nod regisiered | updated their
e-mail addrass with the Comparry. ame requesiad b regsier | updale thair emall addrss
wilh Purva.

b Members holdng shares in dematedaksed mode, who have nal regisiersd / updated thair
g-mnall address, are reguestad to regisier | update their emai address with Bie Depository
Parlicipantiz] whera [hey mantain their demal acssunts.

¢} Furhear, in lemmsof MCA Circutars, the Company has also enabled the Members (o update
Iheir a-mail addrass with the Company for the Emited purpose of recaiving the Molice of the
EGM fincluding e-vabing instruclions along wilh the User ID and the Password fo ensble
e-valing] elecironizally, by sending an email on compliance@ purpisfinanca.in along wih
sigred scanned copy of the request letter providing the emad address, mabile niamber,
sedf-atested PAN copy and Clhend Master copy in case of elecironic folio and copy of shame
cerificale in case of physical folio.
Joining the EGM through VC ! DAVM:
Members will be able fo sitend the EGM through VT I DAVM, through platform provided
by Purva, The information aboul legin credentials to be used and the steps to be followed
for attehding the EGM are explained in Noles to the Notice of EGM, Members whe have
cast their vote(s) by remole evoting may also attend the EGM but shall not be entitied to
cast their votels) again at the EGM. By order of the Board of Directors
Far Purple Finance Limited
Sl
Ruchl Nishar
Compary Sacretary & Complisnca Officar

Placa: dumbai
Dated: February 28, 2025
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